N | TEM NO. 8 COURT NO. 12 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
I.A 4/2016 in Petition(s) for Special Leave to Appeal (O No
(s).
8601
/2015
(Arising out of inpugned final judgrment and order dated 17/10/2014
in SB No. 32/2014 passed by the Hi gh Court of Judicature at
Al l ahabad, Lucknow Bench)
PRAVEEN KUMAR DHUSI A Petitioner(s
)
VERSUS
STATE OF U. P AND ORS Respondent (s
)
(For del etion of the nanme of respondent and office report)
Date : 27/04/2016 This application was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE R K. AGRAWAL
[ N CHAMBERS]
For Petitioner(s) Ms. Anindita Pujari, Adv.
M. Santosh Kumar, Adv.
For Respondent (s) M. Sunil Kumar Jain, Adv.
UPON hearing the counsel the Court nmde the follow ng
ORDER
An application has been filed seeking deletion of the
nanes of Profornma Respondent Nos.7 to 12 fromthe array of
parties.
There is no opposition. I.A No.4 of 2016 is all owed.
The nanes of Pr of or ma Respondent Nos. 7 to 12
be
del et ed from the array of parties at t he risk of
t he
petitioner.
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